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CENTRIAL ADIIMSTRAT1VE TRIBUNALGUWAHATI BENCH. 

O.A. No. 236 of 2005 

DATE OF DECISION: 09.09.2005 

Shri MaEii Kanta Das & 
Shri Ramesh Chandra BordolOi 	 APPLICANT(S) 

Mr.AdilAhmed. 
ADVOCATE FORTHE 

- 	 APPLICANT(S) 

-. VERSUS.- 

• Union of India &Ors. 	 • 	- 
RESPONDENT(S) 

Mr.A.K.Choudhury,AddI. 
C.G.S.C. 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HOT'BLE MR. JUSTICE G. SIVARAJA- VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their 'Lord ships wish to see the fair copy of the 
judgment? 

Vhether the judgment is to be circulated to the other 
Benches? 	• 

0- 

Judgment delivered by Hon'ble Vice-Chairman 

/ 

'I 



CENTRAL AbMNISTRAT1VE TRBUNAL, GUWAHATI BENCH 

• 	 Original Application No.236 of 2005 

• 	Date of Order: This the gth  Day of September, 2005. 

HON'BLE MR.JUSTICE G.SIVARAJAN, VICE-CHAIRMAN. 

Shri Mani Kanta Das 
SonôfLatelekaRamDas 
Khalasi 
Office of the Exethtive Engineer(Electrical) 

• 	Guwahati 
Electrical Divjisión-1 Bamünimäidam, 

• 	Guwàqhjati-21.' 

Shri Ramesh Chandra Bordoloi,. 
Son of Late KaU Nath Bordolol 
Lift Operator 
Office of the Executive Englneer(Eiectrlcal) 
Guwahati 
Electrical Division4 
Bárnunimaidan 
Guwàhati.21. 	 AppUcants 
By Advocate Mr.A. Ahmed 

-Versus-. 

The Union of India represented by the Secretary 
• 	 To the Government of India, 

• 	 Ministry of Urban Affairs, Nirman Bhawan, 
• 	

. 

 

New Deihi-flO011. 	 . 

The Director General Works, • 	
Central Public Works Department, 118- 
Nirman Bhawan, 
New Delhi-110011 

3 The Chief Engineer(EL)(EZ) 
CPWD, Nizam Palace, 
234/4A.j.C.Bose Road, 

	

• . 	. 	Kolkata-20. 

4. The Superintending Engineer. 
• 	(Electrical), Guwahati Central Electrical Circle 

Central Public Works Departmenmt 
Bamunimaidan ,Guwahati-21. 

• 5. The Executive Engineer(Electrical) 
Guwahati Electrical Division No.1 
central Public Works Department, Guwahati-21 	Respondents 

By Advocate Mr.A.K. Choudhury, AddI.C.G.S.C. • 
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ORDER (ORAL) 

SVARAJAN,J(V.C) 

The applicants are presently working as Khaiasi and Lift Operator 

respectively, under the Respondents. Their grievance is•that though 

they are entitled to Special Duty Allowance (SDA for short) for working 

2  in the N.E.Region under various Government ordrs and the decisions 

of Courts and Tribunals, the Respondents are not paying SDA to the 

applicants. The applicants made representations to the Respordent, 

which were returned by the 5th Respondent stating that:. 

• 	 "We should not forward this type of case to SE (E) 
when no. of such rep, has been' turned down by 
Govt/Sup. Court. He may file the case in Guw. CAT." 

2. 	1 have heard Mr. A .Ahmed learned counsel for the applicant and 

Mr.A.K. Choudhuty, learned AddI.C.G.S.C. appearing for the 

Respondents. Mr. A.Ahmed counsel for the applicant submits that it is 

in the above circumstances the applicants are' foiced to file this 

application for the relief sought for therein. .1 also heard Mr. A. K. 

Choudhury, learned Addi, C.G.S.C. appearing for the Respondents. As 

already noted'theipplicants areclaiming SDA on the ba'sis of various 

Governmentorders and the decisions of this Tribunal. In order to get 

SDA the applicants have to satisfy various conditions stipulated 

Government ':0e1'5  granting SDA. In the circumstances it is a' matter 

for the applicants to place all relevant facts before the aUthorities and 

it is for the authorities totáke dccisioñ thereon with reference to the 

Government order on the point and the decision of the Tribunal and 

the court in the first instance. In the instant case . though the 
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applicants had preferred representation in that regard they, were 

returned of the endorsement noted herein before. 

3. 	This Tribunal had occasion to consider the question of 

admissibIlity of SDA in the common order dated 31.5.2005, in 

O.A.No.170 of 1999 and connected cases. The principle deduced from 

the., various. Government orders and the decisions of Courts and 

Tribunals .are summed up in paragraphs 52 and 53 of the said order 

which reads thus:- 

The position as it obtained - on 5.10.2001 by virtue 
of the Supreme Court decisions and the Government 
orders can be summarized us: 

Special Duty ' Allowance is admissible to Central 
Government employees 'having All India Transfer 
liability on posting to' North-Eastern Region from 
outside the region. By Virtue 'of the 'Cabinet 
clarification mentioned earlier, an employee 
belonging to North Eastern Region and subsequently 
posted to outside N.E. Region if he is retransferred to 
N.E. Region he will also be entitled to grant of'SDA 
provided he is also haying promotional avenues 
based on a common All India. seniority and All India 
Transfer liability. This will be the position in the case 
of residents of North Eastern Region originally 
recruited from outside the region and later 
transferred. to North Eastern Region by virtue of the 
All India Transfer Liability provided the promotions 
are also based on an All India Common Seniority. 

Further, payment of SDA, if any made to ineligible 
persons till 5.10.2001 will be waived." 

4. 	In the circumstances I am of the view that this application can be 

disposed of with the following directions:- 	' 

The applicants are dIrected to file a fresh representation with all 

requisite details before the competent Respondent within I month 

from,' to day. The concerned Respondent will dispose of the said 

representations on merits in the light of the principles stated in the 

common order extracted above and in accordance with the law within 

a 	 I 
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a period of three months thereafter. The Respondent will pass 

speaking order and communicate ile same to the applicants. 

The O.A. is disposed of as above at the admission stage itself. 

This will be produced alongwith the representations before the 

concerned respondent for com'pliance. 

(G.SIVARAJAN) 
VICE-CHAIRMAN 

-LM 
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Annexure - A is the photocopy of extract of Office Memorandum dated 14-12-1983. 
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22-07-1998. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA 
GUWAHATI BENCH, GUWAHATI. 	 A 

(An Application Under Section 19 of The Central Administrative Tribunal 
Act 1985) 

ORIGINAL APPLICATION NO. 	 OF 2005. 

BWEEN 

Shri Mani ICanta Das 
Son of Late Teka Ram Das 
Khalasi 
Office of the Executive 
Engineer (Electrical) Guwahati 
Electrical Division - I 
Bamunimaidan, 
Guwahati -21. 

Shri .Ramesh Chandra Bordoloi 
Son of Late Kali Nath Bordoloi 
Lift Operator 
Office of the Executive 
Engineer (Electrical) Guwahati 
Electrical Division - I 
Bamunimaidan, 
Guwahati -21. 

.Applicants 

- AND - 

1..The Union of India represented 
by the Secretary to the 
Government of India, Ministry 
of Urban Affairs, Nirman 
Bhawan, New Delhi- 110011. 

2. 	The Director General Works, 
Central Public Works 
Department, 118-A, Nirman 
Bhawan, New Delhi- 10011. 

The Chief Engineer (EL) (EZ) 
CPWD, Nizam Palace, 
234/4 A. J. C. Bose Road, 
Kolkata - 20. 

M'g1' 

The Superintending Engineer 
(Electrical), Guwahati Central 
Electrical Circle, Central Public 
Works 	 Department, 
Bamunimaindan, 
Guwahati - 21. 



5. The 	Executive 	Engineer 
(Electrical), 	Guwahati 
Electrical 	Division 	No.1. 
Central 	Public 	Works 
Department, Guwahati -21. 

.Respondents 

DETAILS OF THE.APPLICATION 

I. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is not made against any particular 

order but praying for a direction from this Hon'ble Tribunal to 

the Respondents for payment of Special Duty Allowance to 

the Applicant as per Government of India, Cabinet Secretariat 

Letter No.20-12-1999-EA-1-1789 dated 02-05-2000. 

2. JURISDICTION OF THE TRIBUNAL: 

The Applicants declare that the subject matter of the 

instant application is within the jurisdiction of the Hon'ble 

Tribunal. 

3. LIMITATION: 

The Applicants further declares that the subject matter 

of the instant application is within the limitation prescribed 

under Section 21 of the Administrative Tribunal Act 1985. 

4. FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 That your humble Applicants are Indian Citizen by 

birth and as such they are entitled to get all the rights and 

privileges guaranteed under the Constitution of India. 

4.2 That your Applicants beg to state that that the 

07 	
applicant No.1 is working as Khalasi under the Respondent 

No. 5, the applicant No. 2 is working as Lift Operator under 
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the Respondent No. 2. They have got common grievances, 

common cause of action and the nature of relief prayed for is 

also same and similar and hence having regard to the facts 

and the circumstances they intended to prefer this 

application jointly and accordingly they crave leave of the 

Hon'ble Tribunal under Rule 4 (5) (a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987. They also 

crave leave of the Hon'ble Tribunal and pray that they may be 

allowed to file this joint application and pursue the instant 

application for redressal to their common grievances. 

4.3 That your Applicants begs to state that the Government 

of India, Ministry of Finance, Department of Expenditure 

granted certain improvements and facilities to the Central 

Government Civilian Employees of the Central Government 

serving in the States and Union Territories of North Eastern 

Region vide Office Memorandum No.20014/3/83-IV dated 14- 
V"12-1983. In clause II of the said Office Memorandum Special 

(Duty) Allowance was granted to Central Government Civilian 

Employees, who have All India Transfer liability at the rate of 

Rs.25% of the basic pay subject to ceiling of Rs.400/- (Rupees 

Four Hundred) only per month on posting to any station in 

the North Eastern Region. The relevant portion of the Office 

Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All 

India Transfer liability will be granted a Special (Duty) 

Allowance at the rate of Rs.25% of basic pay subject to 

a ceiling of Rs.400/- (Rupees Four Hundred) only per 

month on posting to any station in the North East 

Region. Such of these employees who are exempted 

from payment of Income Tax, will however not be 

eligible for the Special (Duty) Allowance, Special (Duty) 

Allowance will be in addition to any Special Pay and for 

allowances already being drawn subject to the 

condition that the total of such Special (Duty) 

/1'ko 
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Allowance plus Special Deputation (Duty) Allowance 

will not exceed Rs.400/- (Rupees Four Hundred) only 

per month. Special Allowance like Special 

Compensatory (Remote) Locality Allowance, 

Construction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Govt. of India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No.F.No. 11 (2)197-

E-ll (B) dated 22-07-1998 continued the said facilities as per 

recommendation of the Fifth Central Pay Commission. 

Annexure - A is the photocopy of extract of Office 

Memorandum dated 14- 12-1983. 

Annexure - B 	is 	the photocopy of Office 

Memorandum No.F.No. 11 (2)/97-E-II (B) dated 

22-07-1998. 

4.4 That your Applicants beg to state that the Applicant 

No.1 belongs to North Eastern Region and he was appointed 

as Khalasi by the Respondent No.4 vide Office Memorandum 

No.10 (7)/GEDII/92/ 1894 Dated 30-2- 1992 in pursuance of 

the letter No. 10(1)/GCEC/92/2973 Dated 28-12-1992 issued 

by the Superintending Engineer (Electrical), Guwahati 

Central Electrical Circle, Central Public Works Department, 

Guwahati -. 21. He was attached to the Assistant Engineer 

(Electrical) Aviation Electrical Sub-Division No. V Central 

Public Works Department, Coach Bihar, West Bengal. In the 

said Office Memorandum dated 30-12-1992 in paragraph 4 it 

has been clearly stated the appointment carries with it the 

liability to serve in any part of the India or outside where the 

CPWD has an Organisation. The Applicant No.1 was 

transferred to the Office of the Assistant Engineer (Electrical) 

Guwahati Central Electrical Sub-Division No. I, Central 

Public Works Department, Guwahati 21 vide Office Order 

No. 10(1)/AESD-V/COB/93/336 Dated 01-05-1993. The 

Applicant No.2 also belongs from North Eastern Region and 

111 k'j05, 
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he was surplus skill worker, Grade - II of Small Industries 

Service Institute under the Office of the Development 

Commissioner, Small Scale Industries, New Delhi and 

subsequently redeployed and appointed as Lift Operator 

f under the instant Respondents vide Office Order 

I No.9(42)/LO/94/SE(C)/CAL1/ 1077 Dated 01-0-1994. The 

Applicant No.2 was transferred and posted from Office of the 

Development Commissioner, Small Scale Industries, New 

elhi to Calcutta Central Electrical Division - IV, Central 

Public Works Department, Calcutta -20. The Applicant No.2 

was transferred to the Office of the Respondent No.3, i.e. 

Superintending Engineer, Guwahati Central Electrical Circle, 

Guwahati from Calcutta Central Electrical Division IV, 

Central Public Works Department vide Office Order 

No.9/42 / LOt SE(C) / EZ/CAL/ 564 Dated 22-07- p97. 

Annexure - C is the photocopy of the Office 

Memorandum No.10 (7)/GEDII/92/1894 Dated 

30-12-1992 

Annexure - D is the photocopy of the Office Order 

No. 10(1) /AESD-V/ COB/93 / 336 Dated 01-05- 

1993. 

Annexure - E is the photocopy of the Office Order 

No. 9(42)/LO/94/SE(C)/CAL/ 1077 Dated 01-06- 

1994. 

4.5 That your Applicants beg to state that they are saddled 

/'with All India Transfer liability in terms of their offer of 

appointment and with the said liabilities they have accepted 

for All India Transfer liability as per their appointment letter. 

It is worth to mention here that as per the said All India 

Transfer Liability the Applicant No.1 was transferred to Office 

of the Assistant Engineer (Electrical), Guwahati Central 

Electrical Sub-Division No. I from Assistant Engineer 

(Electrical) Aviation Electrical Sub-Division - V, Central Public 

Works Department, coach Bihar. The Applicant No.2 was 

(1l<&P41;, 
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	 also transferred from Calcutta Central Electrical Division IV, 

Central Public Works Department, Calcutta to Office of the 

Superintending Engineer, Electrical, Ouwahati Central 
Electrical Circle, Guwahatj. Therefore, the Applicants are in 

/ practice saddled with All India Transfer Liability and in terms 

of Office Memorandum dated 14-12-1983 and they are legally 
entitled for grant of Special (Duty) Allowances. 

4.6 That your Applicants beg to state that as per Cabinet 
Secretariat Letter No.20-12-1999-EA-1..1799 dated 02-05-

2000 it has been further clarified that an employee hailing 
from NE Region and subsequently posted to outside of NE 

Region and reposted from outside of NE Region to NE Region 
will also be entitled for Special Duty Allowance. 

Annexure - F is the photocopy of Letter No.20-12-
1999-EA-1-1799 Dated 02-05-2000. 

4.7 That your Applicants beg to state that they have 
submitted representations before the concerned authority for 
payment of Special Duty Allowance. But the authority did not 

take any steps in this matter in spite of clear cut direction 
issued by the cabinet secretariat letter dated 2.5.2000 

(Annexure - F') regarding payment of Special Duty Allowance. 

The Applicants has fulfilled the eligibility criteria regarding 

entitlement of Special Duty Allowance as per above said 
cabinet secretariat letter dated 2.5.2000. The Applicant No.1 

lastly submitted his representation on 3.5.2005 before the 

Respondent No.3 through Respondent No.4. The Office of the 
Respondent No.3 vide their remark dated 17.5.2005 has 
stated that "we should not forward this type of case to SE (E) 
when no. of such rep. has been turned down by Govt. He may 
file the case in Guw. CAT. in the body of the forwarding letter 

which was forwarded by the Respondent No.4. As such your 
Applicants are compelled to approach this Hon'ble Tribunal 
for seeking justice in this matter. 

M'k7' 
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Annexure - 0 is the photocopy of turn down 

letter dated issued by the Office of the 

Respondent No.3 to the applicant No. 1. 

Annexure - H is the photocopy of one of the 

Representation dated 26.3.04 submitted by the 

Applicant No.2 before the Chief Engineer 

(Electrical), East Zone, Kolkata i.e. the 

Respondent No.3. 

4.8 That your Applicants beg to state that similarly situated 

persons have earlier approached this Hon'ble Tribunal by 
filing O.A.No.56/2000 and this Hori'ble Tribunal vide its 

Judgment dated 19-03-01 in the said case has stated that an 
employee hailing from NE Region initially but subsequently 

transferred out of NE Region but reposted to NE Region would 

also be entitled to S.D.A. and similar other copy of judgment 
passed by this Hon'ble Tribunal is also annexed herewith for 

ready reference of this Hon'ble Tribunal. 

Annexure - I is the photocopy of the Judgment 

and Order dated 19-03-200 1 in O.A.No.56/2000 
passed by this Hon'ble Tribunal. 

4.9. That your applicants beg to state that recently this 

Hon'ble Tribunal vide its Judgment and order dated 
3 1.05.2005 passed in O.A. No. 170/1999 and other series of 

cases held that an employee belongs to N.E. Region and 
subsequently posted to outside the North Eastern Region and 
again he is reposted to North Eastern Region, he will be 
entitled for payment of Special Duty Allowance. 

The applicants crave leave of this Hon'ble 
Tribunal to refer to and rely upon a copy of the 
said Judgment at the time of hearing of the 
instant case. 

4.9 That your Applicants beg to state that they have 
fulfilled all the criterion laid down in the aforesaid 

fr7k'Da 



Memorandum regarding payment of Special Duty Allowance, 
hence the Respondents cannot deny the same to the 

Applicants without any justification. 

4.10 That your Applicants beg to state that similarly situated 

persons are enjoying the same benefit without any 
interruption, as such the action of the Respondents is 

arbitrary, malafide, whimsical and also not sustainable in the 
eye of law as well as on facts. 

4.11 That your Applicants submit that there is no other 

\ alternative remedy and the remedy sought for if granted 

would be just, adequate and proper. 

4.12 That this application is filed bonafide and for the cause 

of justice. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 For that, due to the above reasons and facts, which are 
narrated in details, the action of the Respondents is prima 

facie illegal, malafide, arbitrary and without justification. 

5.2 For that the Applicants are practically having All India 
Transfer liability and as such, they are legally entitled to draw 

Special Duty Allowance as per various office memorandums 

in this regard. 

5.3 For that, similarly situated persons who are working 
under the same Ministiy have been granted the Special Duty 
Allowance but the Respondents are not giving the same relief 

• to the instant Applicants. As such, the actions of the 
Respondents are bad in the eye of law and also not 
maintainable. 

5.4 For that, similarly situated persons have already 
granted this relief by this Hon'ble Tribunal. 

5.5 For that, being a model employer the Respondents 
cannot deny the same benefits to the instant Applicants, 
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which have been granted to the other similarly persons. As 
such, the Respondents should extend this benefit to the 
Instant Applicants without approaching this Hon'ble 
Tribunal. 

5.6 For that, it is unjust to discriminate among the 
employees who are similarly placed in the same ministry and 

also it is not proper to insist on every aggrieved employee to 
approach the court of law when the cause of action is 
identical. 

5.7 For that, in any view of the matter the action of the 
Respondents are not sustainable in the eye of law. 

The Applicants crave leave of this Hon'ble Tribunal 
advance further grounds the time of bearing of this instant 
application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 
remedy available to the Applicants except the invoking the 
jurisdiction of this Hon'ble Tribunal under Section 19 of the 
Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 
ANY OTHER COURT: 

That the Applicants further declare that they have not 
filed any application, writ petition or suit in respect of the 
subject matter of the instant application before any other 
court, authority, nor any such application, writ petition of 
suit is pending before any of them. 

S. RELIEF PRAYED FOR: 

Under the facts and circumstances stated above, the 
Applicants most respectfully prayed that Your Lordships may 
be pleased to admit this application, call for the records of the 
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case, issue notices to the Respondents as to why the relief 

and relieves sought for the Applicants may not be granted 

and after hearing the parties may be pleased to direct the 

Respondents to give the following relieves  

8.1 That the Hon'ble Tribunal may be pleased to direct the 

Respondents to pay the Special Duty Allowance to the 

Applicants. 

8.2 To Pass any other relief or relieves to which the 

Applicants may be entitled and as may be deem fit and proper 

by this Hon'ble Tribunal. 

8.3 To pay the costs of the application. 

INTERIM ORDER PRAYED FOR:: 

At this stage no interim order is prayed for, if the 

Hon'ble Tribunal deem fit may pass any order or orders. 

THIS APPLICATION IS FILED THROUGH ADVOcATE. 

PARTICULARS OF I.P.Q. 

I.P.O. No. :- 

Date of Issue 

Issued from 	:- 

Payable at :- 

LIST OF ENCLOSURES: 

As stated in Index. 

\lerification ......... 



VERIFICATION 

I, Shri Mani Kanta Das, Son of Late Teka Rain Das, Khalasi, 

Office of the Executive Engineer (Electrical), Guwahati Electrical 

Division - I, Bainunimaidan, Guwahati - 21, do hereby solemnly 

verify that I am the Applicant No. 2 of the instant application and I 

am authorized by the other applicant to sign this verification. That 

the statements made in paragraph 4'f, , ' 
• 	 are true to my knowledge, those made in 

paragraph Nos. C,. (y( ç.c - are being matters 

of record are true to my information derived therefrom which I 

believe to be true and those made in paragraph 5 are true to my 

legal advice and the rests are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the 	 day of 

September 2005 at Guwahati. 

DECLARANT 

6 

1 



(Typed Copy) 
Relevant øortion 

AM 
ANNEXURE — 

No. 2001412/83/B.IV 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 14th  Dec'83 

OFFICE MEMORANDUM 

Sub.: Allowances and facilities for civilians employees of the Central Government 
serving the States and Union Territories of North Eastern Region - improvements 
thereof. 

The need for attracting and retaining the services of competent officers for service 

in the North Eastern Region comprising the States of Assarn, Meghalaya, Manipur, 

Nagaland and Mizoram has been engaging the attention of the government for some time. 

The Government had appointed a Committee under the Chainnanship of Secretaiy, 

Department of Personnel and Administrative Reforms, to review the existing allowances 

& Administrative Reforms, to review the existing allowances and facilities admissible to 

the various categories of Civilian Central Government employees serving in this 

Region and to suggest suitable improvements. The recommendations of the Committee 

have been carefully considered by the Government and the President is not pleased to 

decides as follows:- 

i) 	Tenure of posting/deputation 

There will be a fixed tenure posting of 3 years at a time for Officers with service 

of 10 years of less and of 2 years at a time for Officers with more than 10 years of 

service, periods of leave. Training etc. in the excess of 15 days per year will be excluded 

in counting the tenurç period of 2 /3 years. Officer on completion of the fixed tenure of 

service mentioned above may be considered for posting to a station of their choice as far 

as possible. 

The period of deputation of the Central Government Employees to the station / Union 

territories of the North Eastern Region will generally be for 3 years which can be 

extended in exceptional cases in exigencies of public service as well as when the 

employee concern in prepared to stay longer. The admissible deputation allowance will 

also continue to be paid during the period of deputation so extended. 

we.~~ 
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I 
Weihtage for Central deputation / training abroad and special mention in 

condential records. 

Central Government Civilian employees who have all India transfer liability will 

be granted a special (Duty) Allowance at the rate of 25 percent of basIc pay subject to 

any ceiling of Rs. 400/- per month on postings to any station in the North Eastern 

Region. Such of those employees who are exempted from payment of income tax will, 

however, not be eligible for this Special (Duty) Allowance.........Special (Duty) 

Allowance will be in addition to any special pay and pre deputation (Duty) Allowance 

already being drawn subject to the condition that the total of such Special (Duty) 

Allowance plus special pay/deputation (Duty) Allowance will not exceed Rs. 400/- p.m. 

Special Allowance like Special Compensatory (Remote Locality) Allowance, 

Construction Allowance and Project Allowance will be drawn separately. 

Sd/- eligible 

JOiNT SECRETARY TO THE GOVERNMENT OF INDIA 



(ryi Copy) 
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ANNEXURE - Z. f 

Government of India 
Ministiy of Finance 

Depailinent of Expenditure 
New Delhi dated July, 22, 1998 

OFFICE MEMORANDUM 

Subject: 	Allowances and Special Facilities for Civilian Employees of the Central 
Government serving in the States and Union Temtones of the North 
Eastern Region and in the Andarnan and Nicobar and Lakshadweep 
Groups of Island - Recommendation of the Fifth Central Pay 
Commission. 

With a view to attracting and retaining competent officers for serving in 

the North Eastern Region, comprising of the territories of Arunachal Pradesh, Assam, 

Manipur, Meghalaya, Mizoram, Nagaland and Tripura orders were issued in this 

Ministry's O.M. No. 200 14/3183-E.IV dated December 14, 1983 extending certain 

allowances and other facilities to the Civilian Central Government employees serving 

in this region. In terms of paragraph 2 thereof these orders other than those contained in 

paragraph l(iv) ibid were also to apply mulalis mulandis to the Civilian Central 

Government employees posted to the Andaman & Nicobar Islands. These were further 

extended to the Central Government employees posted to the Lakshdweep Inslands in 

this Ministiy's O.M. of even number dated march 30, 1984. The allowances and 

facilities were further liberalized in this Ministry's O.M. No. 200 14116/86/E.IV/E.11(B) 

dated December 1,1988 and were also extended to the Central Government employees 

posted to the North Eastern Council when stationed in the North Eastern Region. 

2. 	The Fifth Central pay Commission have made certain recommendations 

suggesting further improvements in the allowances and facilities admissible to the 

Central Government employees, including Officers of the All India Services posted in the 

North Eastern Region. They have further recommended that these may also be extended 

to the Central Government employees, including Officers of the All India Services, 

posted in Sikkim. The recommendations of the Commission have been considered by the 

Government and the President is now pleased to decide as follows: - 

(i) 	Tenure of Posting/Deputation 

The provisions in regard to tenure posting/deputation contained in this 

Ministry's O.M. No. 200148/83-E.N dated December 14, 1983, read 

TV 
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with O.M. No. 200 14/16/86-E.H(8) dated December 1 , 1988, shall 

continue to be applicable. 

Weightage for Central Deputation!Fraining Abroad and Special Mention 

in Confidential Records. The provisions contained in this Ministiy's O.M. 

No. 200014/3/83.E.IV date December 14, 1983, read with O.M. No. 

20013/16/86-E.11(B) dated December 1, 1988 shall continue to be 

applicable. 

(iii) Special (Duty) Allowance 

Central Government Civilian Employees having an "All India Transfer 

Liability" and posted to the specified Territories in the North Eastern 

Region sMi be granted the Special (Duty) Allowance at the rate of 12.5 

percent of their Basic pay as prescribed in this Ministry's O.M. No. 

200 14/16/86-E.IV/E.11(B) dated December 1, 1988 but without any ceiling 

on its quantum. In other words, the ceiling of Rs. 1,000 per month 

currently in force shall no longer be applicable and the condition that the 

aggregate of the Special (Duty) Allowance plus Special Pay/Deputation 

(Duty) Allowance, if any, will not exceed Rs. 1,000 per month shall also 

be dispensed with. Other terms and conditions governing the grant of this 

Allowance shall, however, continue to be applicable. 

In terms of the orders in this Ministry's O.M. No. 20022/2/88.E.II(B) 

dated May 24, 1989, Central Government Civilian employees having an 

All India Transfer Liability" and posted to serve in the Andaman & 

Nicobar and Lakshadweep Groups of Islands are presently entitled to an 

Island Special Allowance at varying rates in lieu of the Special (Duty) 

Allowance admissible in the North-Eastern Region. This Allowance shall 

continue to be admissible to the specified category of Central 

Government employees at the same rates as prescribed for the different 

specified areas in the O.M. dated may 24, 1989, but without any ceiling 

on its quantum. This Allowances shall also hencefoEth be termed as Island 

Special (Duty) Allowance. Separate orders in regard to this Allowance 

have been issued in this Ministry's O.M. No. 12(1)/98-E.11(8) dated Duly 

17.1998. 



- 	
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Attention is also invited in this connection to the clarificatory orders 

contained in this Ministry's O.M.No. 11(3)/95-E.11(B) dated January 12, 

1996, which shall continue to be applicable not only in respect of the 

Central Government employees posted to serve in the North Eastern 

Region but also to those posted to serve in the Andanian & Nicobar and 

Lakshadweep Groups of Islands. 

The President is also pleased to decide that these orders, in so far as they 

relate to the Central Government employees posted in the North - Eastern 

Region, shall also be applicable mulalis mulandis to the Civilian Central 

Government Employees, including Officers of the All India Services, posted to 

Sikkim. 

TheseorderswilltakeeffectfromAugustl, 1997. 

In so far as persons serving in the indian Audit and Accounts Department 

are concerned, these orders issued after consultation with the Comptroller and 

Auditor General of India. 

Hindi version will follow. 

Sd/- 
(N. SUNDER RAJAN) 

Join! Secretary to the Government ofindia 

To 

All Ministries / Department of the Government of India (As per standard 

Distribution List) 

Copy [(with usual number of spare copies) (forwarded to C&AG, UPSC, etc.(As 

per standard Endorsement List)] 

Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands and 

Administrator, Lakshadweep. 

O\Z ' 
N' V 
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He willnot keep two wives at any time through out his service, 
I' 

His service will be tmnted if he is found. to an alcoholi e, 	 ,,• 

13, He has t, take oath of allegiance to the constitutj 	of India at the time of takinup of the apointment 

His aPpointment will be, pr1i 	subject to him being declared medically fit, 

He will be on probati 	for a period of 2 years and liable 
to be extended by the aPPointing authority, 

16, He will has to fill in a declaration of ternpórry service' on joining the department, 

He 
will be governed by the subordinate services discip1jnar 

Control and Appeal Rules etc., as framed by the GIvt, of India fr time to time. 

He will has to give details Of his movable and immovable  property within 4 weeks from the date of his appoin'to Similar info rmatj on Wi 11 have to he furnished. Ln respect of his family members. 

It 

19. He will not leave the department on an offer bling receivedt 
from any Other department where he might have applied befo 
nominated here. Also he w1ll' 	 re 

t apply direct 'for anypost outside the CPw, 

He will have to give his Home Town declaration within 7'ays 

SchedUled Tribe/scheduled Caste candidate will have to 
furnish a Certi f1ate in the pres4rjbed form 1  euppo of"' COfldidate claim to 	 belong to a Schedied Caste, Tithes-, 

22, His 
appointment will be governed, by the role'ant 

rulea and others of Govt, issued from time 
t0 time, 

If any declaration gLven •riinftj0 n furnIshed by ihe candidate proves to be false or if the Candidate is found to have Wilfully suppressed any 
material3 iifezmtjon he will be liable 

to be removed from service and stch'ether 
action taken as governed may deem necesa, 

If he 15 
accept the offer on the ten given above he 

shotg rpert for duty t0 the Assist4nt Engifleer(), Avn, Elect. Sub-D1vj30 N. 
V CPD,, Coochbehar on r before 19.1,93 	If the 

candidate faj'lg .,t report for duty by the bed date, the 'offer wil], be treated 
as Cancelled 

The form], appointmeflt.orr.wj.Il be issued 
onh15 Jcin1ng after cempleting required fo 

ngtn eer ( ) of th 	 rrneljtjp5 y the Execuj0 
Ee concer 	
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ned Division, 
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Execujve Engine (r), Gauhati Elect,jvj5j0 Nø_ II 
CPWD,? Gauhati A1q 	1  orl 1

,  

Contd. 	
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'VSrj M€ni Kanta Das, 	
S. 

Mirzapur, P.O. Azara, 
Gauhati-. 15. 

Copy for information to s.. 

1, The Superintending Engineer, Gauhati Central Elect, Circle, 
CPWD.,, Gauhati21 with reference to his letter no. mentioned. 
above, 

2. The Zonal Officer (EZ), CPWD., Calcutta,2O. 

3, The Assistant Engineer (E), Avn, Elect. Sub- Divn, No- V, 
C.2,W, D,, Coechbehar, 

J 4  

ExecutiVEngjneer(E),. 
Gauhatj Elect, Dive, No- XX, 

CPWD, , Qa-.i 56  

55_ 

H 
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N9(42)//94/s(o)/Ca1/ 1 67 	Dated t 116194. 

OFFICE ORDER  

	

/ 	 As per direction ofbèpartment of Fe c'sonnel and TrainIng 
/ 	 1inistry of Personnel, Puhliô GrIevances and Pensions Now Delhi 

	

\ / \ 	issued vide his letter N.4/27/93-cs,II1 dated 25,4,94 following 
Central Government official are hereby Redeployed in the CPWD, 
Region'B' as Lift Operator on the terms and, condition given 

	

\\ 	belew 0 	 . 	 S  

- 	 — — - - -- -- 	 - V 	 — 	 — 	 - 	 - 

ermB and Conditions 	 / 

The surplus staff of •Developnient Commr., Small Scale 
Industries, Ministry of Industries, New Delhi are Redployed in CPWD in the post of Lift Operator as a fresh entrant and they 
will not claim any seniority in the Grade of Lift Operator in 
CPWD for the past services rendered by them in Development Commr, 
Small Scale Industries,, PJew Peihi. Their seniority in the post 
of Lif1 Operator will, be reckoned from the date they actually 
join in CPWD, 

ii. 	. Scale of Pay 	950-2(,'.1150EB...25..1301)/.. plus usual 
allowances as admissible ;o the Central Go'v?rnment servant, 

The benefit of the past service rendrnd in ,Developm,. t 
Commr., Small Scale Indu8tr.iaa will have hcwever, be admjssible 
for protection of Last Pay. drawn carry forward of Leave &Pen- 
sionery benefits. 	.. ..  

A S per" rr riic 	? t 	hcr.. yrnnt 	: • staff, these officials are.pex'mitted to carry their own pay 
• scale as personal to them intha scale of pay of ,95O150O/, 

I 	
Consequent on above, following transfer and posting era 

hereby ordered with &mmediato effect. 	. 

• 	 Name 	 From  ___ .•, 

1, SfiPratap. Cli, Das Deveiopment Connnr, Calcutta 	Vióe Sri • . 	. SW. Gr..II 	StnallSoale Indus. Cnt.Elect,'Abdul 
I 	 . tries,... New Delhi. 	Dlvi sion.11 1fl, ,  Ra2zak CPWD1-Ca-i2O,---retjred'  

on3108.-- 
93vide 

	

/ .j 	 •, 	
•, 	 . •• 	 . . 	

. 	 letter  
140.1990 
dt.649.93 

Promod Ch. Das 	- do v 	 - do 	Vice Sr. 
/ 	 I 	 (c) 5, W.Gr.tJ 	

- PUI 

a . 	 . 	. 	 OOfl 
S 	

.• 	 895 vid. I  / 	
E' letior 5' 	

No.19(39 dt. 

	

ii 	 6,9.93,, 

S 	 Conted.,.....P/2. ho). 
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TO 
Sl.No. Name 

  

3. N,U, Leaker 	 d- 	- do • 	 Vice Sri Ram 8.W, 0r011 	 Nohara Sinh 
expired on  
8.6,91 

• 	 \'iamesh Ch. orodoloi 	 Calcutta 	Existing 
•• 	 .'rj 	 Cent.Elct, • Yboanoy 

DivisioiXY, 
CPWD, Cal-20, 

SuperintudinEngjnee 
Coordjnal;ion Clrc].e(EZ 1  
C1P.W.D., Caicutte-20 

Copy Lorwarded to z- 

The Under Seoretary,.iept -. o Personnel & Training, t/O 
Personnel, Public Crievnceig and Pension, 3rd floox',(Hall), 

• 	 Lok Nayak Bhawan, New- DeThi-.1100023, This has a reference • 	
to his letter No,4/27,49-CS,IX1 dated 25,4.94. 

The Development Commisnioner, Small Scale Industries, ?110 
•.Induztriej, 'A' Wing, 7th loGr, Nirman Bhawan, New Delhi for information end neoeanory action please, 

The SuperinendjngEngneex', Cal.Cent.Ele,t.CjrcjeII,, .0CPWD, 
----- 	 -2fl 	- 	 - 

4, The Executive Engineer, Cal. Cent. Elect. Diviion.4IX,•• & XV ç  0 	

• 	 CØE,W.D., Calcutta-20, 

_5{'ersc,n concerned. 

UM 	_WANer 	ORD) Hz'~ '/ 
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i 	uL.11I.I1ItU))YU 
Cabinet Secretariat 

(E. A. Section) 
N. 
v 

Subject: 	
., Special (Duty) Allowance for Civilian employees of the Central 

Government serving In the State and Union 'territories of North 

Eastern Region- regarding. 

5513 Diioctora1O may kindly refer to thoir UO No. 42/SSB/Ai/99(.18) 2369 dated 

31.03.2000 on the subject mentioned above. 

'rho potntsof doubt iidsed by SSfl in their UN No. 42/SSfl/AT199(1 ) - 522 

dated :2.9.1999 have been examined in consultation with our Integrated Finance 

and,MinistrYof Finance (Department of Expenditure) and clarification to the 

ponils doubt is given under foi jnfonnation 1  guidance and necessary action: 

i) 	The Hon'blc Supreme Court in their Judgment 
• dlivcred o 26.11.96 in Writ Petition No. 794 of 
1996 held that civilian employees who have All 
India transfer liability are entitled to the grant of 
SDA on being posted to any station in the 
N.E.Rcgiofl from OUtSi(IC the region and in the 

ibliowing situation whether a Central 
Government employee would be eligible for the 
grant of SDA kCepiflg in view the clariiicatiofls 
issued by the Ministry ui Finance vido their ii( 

No. Ii 3 /95-E-1103j dated 7.5.97 
A penon belongs to outside N.E,Rcgion but he is No 
appointed and on first appointnlent posted in the 
N.E.Rcgiofl after selection through direct 
recruitment based on the recruitment made on all 
India basis and having a comxnonlccntraliscd 

and 	Liability. 
An employee hailing from the N.E. Region No 
selection on the basis of an All, India recruitment 
test and borne on the Centralised cadre/service 

Coflufloit seniority on first appointment and 

posted in the N,E.Regiun. He has also All india 

Transfer Liabilit . 
An cmployeô belongs to N.E.Regiofl was No 
a ointed as Grou "C" or "D" cm loyce. based 

i 	- ( 

-ç 

I 
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on local recruitment when thcro were no cadre -. 
ruics ( for thojost! (prior to grant of SI)A vidc 

/ 	MinistiyjotjJiflanCO OM No. 200 14/2)83-E.IV 
.datcd14JjZl,983t and. 20.4.87 read with O.M. 
2O01i46UB). dated 	1.12.1988) 	but 
8ubs9qUçU)çlhoj post/cadre was centralised with 
comrlon 	s,ôniorily . 1 list/promotionlAli 	India 
Tranç.iablly etc.. on his continuing in the 

• 	N.ERegipn though they can be transferred out to 
• 

	

	., nypiac dutaide the NB Region having All India 
1ransfer Liability. 
An cthployee belongs to N.E.Region and YES 
subsequently, posted outside N.E.Rcgion, whether 
he yili i.bc eligible for SDA if postcdltransfcrrcd 

• to N.E.Region. He is also having a common All 
• 	 lrt,li, .,, r.rfv niut All Ti-ulia Tianulci Liability 

1: ..- 1.iiii f,r 	NP PtQIflIL noskdtoYLS 
1V) 	£1.IL CAUJi1JJ'S £u( 

NE region initiaUy but subsequently transferred 
out of NE Region but rcpostcd to NE Region atler 
sometime servinti in non NE Region 

TV) 	ThoMOF. Deptt. Of Expdr. Vide their UO No. In case the employee 
11(3)/95-E.U(13) dated 7,6.97 have clarified that a hailing 	from NE 
mcro clause in the appointment order to the effect region is posted 
that , the person concerned is liable to be within NE Region he 
transferred anywhere in India does not make him is not entitled to 
eigiblc :f& the grant of Special Duty Allowance. SDA till lie is once 
Fo:dctcinmiation of thó admissibility of the SDA transfcrrcd out of 
sinv..C'rtntrat (nvt Civilian cmplovccs having that Region 

-t 

j:. 
I.. 

- 

-- 	- 	 & 	- 	 - 

°All. India' Trans1r Liability will be by applying 
tcsIs (a) whether recruitment to the Servic/Cadre 

• 	

• /Post 	has been made 	on. All India 	basis 	(b) 
whether promotion is also done on the basis of 
AU India Zono of promotion bascd on common 
Rcniority for the service/cadre/post as a whole (c) 
in the case of SSB/DGS, 	there is a common 

• 	. recruitment system made on All India basis and 
• promotions are also one on the basis of All India 

Common 	Seniority. 	Based 	on 	time 	above 

j criteria/teats i all employees recruited on the All 
Indiabasis and having a common seniority list of 

'A1l,ndia basis for promotion etc. are eligible for 
limogrant ofSDA irrespective of the fact that time 

• •L. 	rt; , employee hails from N.E.Region or posted to 
• N.E.Rcgion from outside the N.E.Rçgion 

vi) 	•. Based on point (iv) above, some of the units of 
i.  SSB/DGS have authorised payment of SDA to 

• 	, 	,' otho employees, hailing from NE Region and 
• posted within the N.E.Region while in the case. of 

• othcrs, the DACS have objected payment of SDA 

It has already been 
clarified by MOF 
that clause in the 
appointment order 
regarding All India 

JN 	 c- - 
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: 

:1 
I 

1: 
• II 
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I

emp1oyca hailing from NE Region and posted transfer 	Liability within the NE Region 1rrcspcctvo of ,  tho fact tluit dock not make hun 
.tl,olr transfer liabthty Is All India Transfer eligible for grant of 

j Liability or otherwise. In such ,;cases what should SDA 
:thenorrn for payment of SDA i.e. on fulfilling the 
criteria of All India Recruitment rest & to 
Promotion : Pt.Juh1 India Common Seniority basis 
having boon satisfied arc all the employees 
Eli 'ble for the ant of SDA 
•/1iethcr the. payment made to some employees The payment made 
1ailing from NE Region and posted in NE Region to employees hailing 
bqjrecovercd after 209.1994 i.e. the date of from NE Region & 
decision of the Hon'ble Supreme Court and/or Posted in NE Region 
whether the payment, of SDA should be allowed be revered from the 
to all employees including thoc hailing from date of itspayment. 
N.E.Regjon with effect from the date of their Jr may also he added 
appointment if they have All India TranRfcj that (ho payment 
Liability and arc pl'OInotccj on the basis of All made to thc 
India Common SenJorily List. 	 ineligible 	cmployce -  

\ 

I •• RegAoflandpostcd in 

, 	, 

This 	issues 	with the 	concurrence 	of 	tile 	j., 	 .. 	T LIIvislon, Uabjnct 
ocrat vido Dy. No. 1349 dated 11.10.1999 and Ministty of Finance Expex1dite)'5 I.D. No, 1204/.fl(B) dated 30.3.200ü 

Sd!- 
illegible 

(P.N.TJ-fAKUl) 
DIRECTOR(SR) 

I,. 

Slui II S lJodl, Diitoi ARC 
2 	Sun R P Kureel, Director, SSB 
3' 	Bzrg (Retd)G S Uban, IG,SFF 

,': Slui S.R.Mchra, JD(P&C), DGS 
Slui Ashok Chatuivedj JS(PC1SR&AW, 

• Shri )3.S.Gill, Director of Accounts, DACS 
Shui J.M.Mcnon, Director l7iLIalIce(S),Cab, Secu. 
Col. K.L. Jaspal, CIOA, CIA 

Cab. Secit. UQ, No. 20/12/99A-1-1799_dated 2.5,2000 

•c4\ 

_'0-  

• 	 •• 

:0 
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1 T / 
Dnkd, 	Ilw1lhdlI thc 1d  M iy )O()' 

w - -.'--------  -. 10 	
: 	T/Dary  

I lie SUPCflfltCtid.Inl!. IiIIflCCi(llLct) 	 :\ 
. 	( 	•• ( 

c( 
i\Vlinh C cotial I h teIcdI ( 	 1 

(\'VI.), (.inwnlinlj 21 	 çc'çt fT1 	f 	LI 

j.r I'/ 	,•\ 	1.). 
14 iuh 'topw chajcI) 

I ., 	 ,..-. 
1l).:- Sjwchd l)iily. /\llJVIII1ecili re!41,ee( orsI1I1,r\'11I); l<iiiiii l)nu, I<lis.tliIi, 

I 

• 	 Most respecilu Ily, I have the honour beg to stntc Ihat I huve been nppoi ii cd and 
posted as Khalashi in the ofFice or Assistant Ehgincer,(E), Aviation Electrical Sub-
diisibn Nô:v CPWO, Coocli I3ehar (W,13). Subquciitiy; i have been (iieidfl1d 
pnsled at (31walui(j tinder (UW1ilwiti LIce1ricnI Division No.l,ClWF), (itiwiiliaii 21 Sir, in 
accordance to the Circular Iii iesect oiSpecial Duty,iIowaticc , oFFicers/stall who ha'e 

bcen Iranslerred and posted From outsideNE, Region are being allowed 10 draw SpccaI 
Duly Ahlow,wc (SDA) It is :cg1 ticd to inloim you th,il in my case [lie SIIHL ulcs •uc 
not hUng mdlliLiillc(l 

I hcie lotc , I icquet youi benign Sell to kindly look into the mdtici so iht I 
not dcpi I vcd of ni y legil I m Ic (I tics pieisc 	ii 

With kind igatds 

- 	 Youi 	1411111 fully 	- 

(Maui Kil;i Dus ) 
Khiilashi 

Guwahali Central Elccii'ical Sub-division 
CPWD, Giiwaliati 2 I 

\ 

71IIr(Lcit.ti • 	
Iflc,yt, Jub-Dlv 

'I 	* 

I 
::' 
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The Chief En9inccr E1,i37_ 
cPWD, Nizam Palace, 

• 	23 4/4 A.J.C.Bosè Road, 
Kolkata - 20 

Annexure - 

Date: 26-3-04 	C!) 

Sub: Payment of S.D.A, to Group <C'"D' & W.0 OffiO8J of CPWD in N1R - Rcgiritiiij 

Sir, 	
: 

With due respect to your honour I beg tdra* your king attention on the Illowin facts for nerusal and favourable consideiatjon pleac. 

Ihat I have been posted to Guwahati under Exccutive Engrnccr (N), (iu\hat 
Electrical Division No.1 on transfer from Koikata vide your No.17/l/94..Ad,TII). I)ted 
11/07/97 and presently working under said Division at Guwahati & I was drawing SDA 
accordingly. But the said payments thus since been discontinued to mc from 3/2002 on the 
ground specified in SE(EL)/GCEC, CPW. Guwahati No.9(36)/GCEC/0 1-02 dt.Nil/2002 
that "you belong to one of Or. "C" staff & posted to N.E.R. but not posted from outside of 
N.E.R" . 5 

That, I had represented to SEL, (3CEC, CPWI), Guwtihnti 21 (Cpy cnclocd) to 
ii onsk i my jU% in the light of' () M INTo I 1()/97-E-11(13) daid 29/5/02 of Mb Finaiiu Dc1)1I.. 01 ,  Ex1dr,, 0101 comrnijjijcathd vide Dy;. No. 1069/DOJJW&E/02 dt.06/06/02, 
0.M.No.26/200 1-ADO (ER) dated 10/06/02 and 71/2/2002-Admn. Dated 11/06/02 of M/O 
Urban Development & Poverty ttlIc'iation (Finance Division), AD.O.(ER), CPWED, 
Kolkntzi 20 & Chief Fngiflccr (NEZ), CPWD, Shullong respectively (Copy cncksed fbr 
ready referenec). 

But to my utter surprise, I. have again been diallowcd payment of S.D.A. vide No. l 9(2)/MJASC/GCEC/03/l512 cit. 10/10/03 of SE(EL), GCEC, CPWD, Guwahatj with 
reference to the terms of 1)0(W), CPWD, New Dethi Office Order No. 14/21/91-EC.IV(C) 
dated 07/01/02 0.M.No.7 1/2/2002-Adj: dt. 17/07/2002 of Chief Engineer (NEZ), CPWD, 
Shillong (Copies enclosed for ready réferencé). At the same time the facility has been 
extended to other Or. c4/ staff I.e. JEs. 

In this connection it is stated in terms of above mentioned O.M.of M/o Finance 
Depti. Of Expdr., G.O.J. that all cases for grant for special duty allowance including those 
of All India Service Officer, are regulated strictly in accordance with the criteria "The 
Specitil Duty AUowniice Sail be admissible to Central Government Employees having All 
india Transfer liability of posting to North Eastern Region (including Sikkim) from outside 
the region. 

S.. 

In view of tJl)OVC fllCfltjØnecl deeijøn of Mb Finance, Govt. Of rdjji there is io 
scope of making further dilicrentiittjon among officers with their grades / cadre etc. as 
ernphai,cd vide kucr No 10(2)/MISC /GCEC/2003/1512 dl l0/0/O3 of SE(f L), (Xi , 
CPWD, Guwahj 21 (Copy enclded) ifice'ivjtedxeferej of 00(W) & Chief Engineer 
(NEZ) ou the said letter by tciarfflcatjons of any auth 
issue of O/M dated 29/05/02 of M/Q Finance, G 	

ority with the 
ovt.. of 1ndii Copy attached). 

It is, therefore, earnestly requested. to 
reconsider, my case sympathetically in the light of above madc ON of MbO Finance, Góvt of India so that I may not be deprived again from me legitimate claim of gefting.SDA asper admissible rates. 

Submitted for favour of your kind consideratiOn & 1)ivournblc action, 

Fnclo'As jibove  
iours Ii*ithfiitly 

Seal 
Assistant Engineer 
Gu,wabatj Central Jicct, Sib 
CPWD, Ouw&iitj 2L 

Sd/ 

I U\ 	 U.ft 	arfttt* 
(fl" 	 GEDI, CPWD, Guwahati 2 I. 



C!1/U. AIY1INISflATIVE ¶IRXBU1AL 

GUWAUATI BENCU  
r  9 

Origins]. Applciatjori No. 56 of 2000 

UaL of decision 	Thjs the 19th day of March, 2001. 

lIon'hL? Mr. 	ust:ice L).N.Chowdhury, V1ceChs]rman. 

Hon'ble Mr. K.K.Sharrna,Meber (A). 

h :1 	M flO:) K LI HI n 
Lower Division C1erk.- 
Office of ,  the-Depyty,  
.Subsidiary Zntegee,uru, 
Sith Road Gtwahatj23 & 167 Ors. 	 . . . Applicants. 

By Advocate Mr. A. Ahmed. 

-versus- 

.1.. 	Union of In-dIa, 
repreSented .by the Secretary to the 
Government f'Indja, Ministry of 	 - NOire •Affajrs, Nçrth. Block, 
New Delhi.. 

2, . 	I1ie Director, 

North BlOCk, 1New Delhi. 

3. 	The Deputy Diroct, 
• 	Subsidiary Intelligence Bureau, 

Basjstha Road,. 
Guwahati_28 	 • 	

..Respondents 
Advocate Mr. A. Deb Roy,$r. C.G.S.c. 

t h 'y' 

The applicants a r e one hundred and sixty eight in 
number 	serving upder 	the Deputy 	Director, 	Subsidiary 
1nt o I 1 1 nnc But:9n, 

in difjrr opacJt'],3 like Lowur 

Ulviulon Clerk, Assistant, Stenographer, Security 
ASSjSt5nt-, 

AC1O-I/G, P.S., JIO-I1/G, Section Officer, Upper Division 

C] erk etc. Their. grie v a n c eis common in nature claiming 

Special Duty Allowance (hereinafter referred to as SDA) 

payable to the Central Government employees serving in the 

North Eastern Region. By, now the issue is involved 
is 

set tied on the bas.j s of nu'peroun deci othoSum 

c s  ) 	 Cd hi d 
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J
urt subsequently clarified by the department. The Cabinet 

Secretariat (iA.l Section) clarified the matter by a 

Notification dated 2.5.2000 The 
c ivijian empi.oyeos who have 

all India transfr liability are entitled for qrani
-  of SI)A 

on henq POSLinq to any Station in th e 
NE qJ. Lro:i: 

flUt5pf)D, 	* 	An Cffl1)ioy0 	hjljr 	Lrou 	the 	North Eastern 	Region 	Selected; on 	the 	basi3 	of 	all 	india recruitment 	test 	and 	borne 	on 	t h e 	centrailsed 
cadre/service common seniority on first appointment and 

Posted in the N.E. region per se is not entitled for the 

SDA. He or she would be entitled to SDA only i.f post;ed 
OULSJ(-j0 

NE Hegion on transfer An ernloyee hailing from NE 

Region initially but subs uentiy transferred ou( of the NE 

Region but repoted to NE Region  
SDA. 	 would also be entitled to - 

	

tile 	Ilia terj.aj5 	made 	OVOJ Jabip 	in 	thjj application 	it 	is 	difficult 	for 	the 	Tribunal 	to riot: rinl 	
to :flature 	of 	ôsig 	0,f 	e acil individual applicant. 

In tile circumstances Upon hearing the learned 

:ounsej Nr. A.Ahmed for the applicant and Nr. A.Deh Roy, 

Jearlied Sr. C.G.S.0 we are of the view that ends of i UStJCe 
jJj 

he met if a direct:ion is issued to the applicant t 
subiij t/ 	 o ndjvjd0J 	

representation, hefor 
	Ib 

	

I Ly 	narratir:g 	th 	•E0Ct0j  
r c• L 	

POSjtjo 	A:cordingjy we d 	
Lh:? ap icanits tO make individual representations 

I Ii 	ri 	 o1 	 'onth from the date oL receipt o 
('ertifjpd copy of tilis order. The respondents on receipt of 

9ppj ict 1on COflSjdpL 
th same in the lght of the ON 

issued from time to time more Particularly on the basis of 
thp Clrj 

fication :iss,Jed by the 'rector(;N) Cabj 
Seretarjatdtd 

2.5.7000 with 
thecsfl tb?f6n c e •  

Di I:3 iOfl 0:3 early as 
POSSible at any r;Lo WiLhi 	Lhe 
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perjod of two months.. from the dte of receipt of individual 

represenlon from the app.LlcantS 

The appiciation Is disposed of accordingly there 

shaji however, no order as to 
COStS 

	

\\Je  TrEIib010 	 I 	

Sd/ VICE CH1RN III 	sd/ f1EP1B 

trd ittv. of Application 

ic on which copy is redy  

whic opy i 	livci 	 * 
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to be true COPY .  

Qf1ie (Jfl) 

C. A. T. Q .ihiii eiid' 
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